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[Mu, Speaker in the Chair] 
ORAL ANSWERS TO QUESTIONS
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THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
AND IRRIGATION (SHRI ANNA
SAHEB P. SHINDE) (a) to (e): A 
statement is laid on the Table of the 
House.

Statement
<a), (b), (d) and (e). The report 

on the enquiry instituted by the Gov- 
eminent ol Uttar Pradesh on the al
leged sale of paddy in the garb ot 
seedg is awaited It is, therefore, not 
possible at this stage to give the de
tails of the firms to which the paddy 
was sold, their location etc.

(c) The Government of U .P. in 
their communication to the Ministry 
of Home Affairs dated 22-6-1974 had 
made a request that this ca*e be en
trusted to the C .B .I, for investiga
tion. in view of the limited man
power with the C .B .I. and the tasks 
they already had in hand, the U .P. 
Government were informed that it 
would not be possible for the C .B .I. 
to take investigation of this case.

SHRI HEMENDRA SINGH BAN- 
ERA: I have seen the statement and 
it is, as usual, evasive. On 14th June,
1974 in the Times of India a news 
item had appeared regarding the U.P. 
seed scandal. Then, on 26.8.74 an 
Unstarred Question was put to the 
hon Minister. Then again, on 18th 
November, 1974 a Starred Question 
was asked on the floor of the House. 
Going through the statement, it 
appears that it is yet another 
scandal which has been exposed 
and it clearly shows the dishonesty 
M the ruling party who are in 
league with the UP. State Govern
ment. | want to ask whether it is 
a fact that the grant for CBI fa 1074- 
75 was Rs. 5.81 lakhs and in 1975- 
78 it is Rs. # erores? It sounds absurd 
when the Minister gays in reply to 
part (c> that in view of the limited 
nwn-power with ihe CBI and the
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tasks they had already in hand, 
the UP Government were informed 
that it would not be possible lor the 
CBi to take up the investigation erf 
this ease, j  want to know whether it 
is a fact that two senior Ministers’ 
relatives are involved in this scandal.
I do not want to name the Ministers. 
In view of the fact that a senior VIP 
is involved in the scandal, may 1 
know whether the Union Government 
will consider again requesting the 
CBI to investigate into the scandal?

SHRI ANNASAHEB P. SHINDE:
I am very sorry the hon. member is 
unnecessarily making statements 
which are totally baseless. In fact, on 
the floor of the House, I mentioned 
on the last occasion after my discus
sion with the Chief Minister of UP 
that there is not even a prima facie 
case against any Central Minister’s 
relation as for as this matter is con
cerned. The CID of UP ha# made 
further investigation and there is no 
trace o f any Prima facie evidence 
against any Central Minister’s rela
tion. Hon. members should not make 
allegations which are not at all sup
ported by even a small evidence oi 
material. I hope he would realise his 
reponsibility in such matters.

As far as the OBI’s role is concer
ned, the CBI does not necessarily ac
cept all cases sent by the State 
Governments. If the hon. member 
wants to know what ig the role of the 
CBI in State matters, he can put a 
question to the Home Minister and 
get the answer.

SHRI HAMENDRA SINGH BAN- 
ERA: I fail to understand the answer 
of the hon. minister. His senior col
league’s son ig involved in the scan
dal. The son of Shri Tripathi, who 
was UP Chief Minister, is involved in 
this. So* it is all the more essential to 
enrust this enquiry to the CBI.

SHRI ANNASAHEB P. SHINDE: 
I take strong exception to what the 
hon, member is saying* In fact, even 
after my reply, he is saying like this. 
I think he should apologise for it. 
Or, he should produce documents on

the basis of which he is making the 
allegation. It in very irresponsible on 
the part of the hon. member to have 
made this remark. Even when other 
colleagues make allegations, vhey take 
a lot of care not to bring in anybody’s 
name in this. A# I said, the invest!* 
gation has not at all disclosed that 
any relation of any Central Minister 
is even remotely involved in this.

MR. SPEAKER: If you are basing 
your information on certain docu
ments why don’t you produce them in 
the House? This ha8 become a habit 
to make allegations against people 
who do not happen to be sitting in the 
House.

SHRI HAMENDRA SINGH BAN- 
ERA: Is he prepared to place on the 
Table the report of the investigation?

MR SPEAKER: Leave aside his 
report You must have got some
thing on which you base your allega
tion. Why don’t you produce it?

SHRI HAMENDRA SINGH BAN- 
ERA: Let them institute a CBI en
quiry (and I will produce it. (Inter
ruption).

MR. SPEAKER: Next Question

Steps taken under SFDA i>| MFAL 
scheme in Wert Boagml

+
*187. SHRI M. S. PURTY;

SHRI TUNA ORAON:
Will the Minister of AGRICUL

TURE AND IRRIGATION be pleased 
to state:

(a) whether a large number of agri
cultural labourers in West Bengal ar* 
coming to the towns in search of al- 
temative employment;

(to) if so, steps taken under th« 
schemes, Small Farmers Development 
Agency and Marginal Farmer’s «n< 
Agricultural Labourers in the Stat< 
to check the outflow 4f small and 
marginal farmer* to th*




